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Central Administrative Tribunal
Principal Bend^,N»Oelhi

• • • •

O.A . Na, 279/95

iau Oslhi, this the 1at Day ®f March, 1995.

HON'BLE SHRI 3.P, SHAfW, MEMBLR (3)

HON'BLE SHRI 8.K, SINGH, nEMBER(H)

1, Sbri Prahlad s/p
Sh, Bhageti

2, Sh, Shiv Peojan s/e
Sh, Ram Sanuar

3, Sh, Shake®1 Ahmed s/e
Sh, Shashit Ali

4, Sh, Ramesh Chandra 3ha s/e
Sh. M,L.3ha

5, Sh, Gepal Duedi s/e
Sh, Shiw Peojan

6» Ram Adhar s/e
Sh, Shiv Oeni

All Ex-Khallasies under lOU
N,E ,Ra ilua ys , Bhajipura,

(By Shri 3,S,Mainee, Aduecate)

Unien ef India threug,

1,

Uersu s

The Secretary,
Railway B®ard,
(Ministry ef Railways),
Rail Bhawan,
New Delhi ,

.Applicants.

2, The General Manager,
N,£, Railway,
Gerakhpur,

3, The Divisianal Railway Manager,
M,E, Railway,
Izatnagar, Rq spcincients

(By None)
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lion'Die -jhri J»i-» ihartiia, MemberCJ/

Tht applicants have jointly filed this appli cation

aioioj^tfith M. A.No.352/94 which has been allowed for non act

or the responaents in not regularising the services of

appiJ cancs as Class iV enployees although thev are bctni

utA-iiseu da C33'U<3, 1. labours every yesar for 3 to 4 'looths

for the last 14 to 25 years. The reJief fcrayed f;)r dv Cce

applfcarrts is that the Tribunal may please to allow th.s

arpii.cation ana direct the respondents tc hole •a sctaerCno

Or trie saplicant and regularise their services P. thout criy

fur trier delay.

2" ^he application came before the Bench on 9.2.15
.r^en the matter was .yijourn^ at therequ-st of the coyrisel

fo- the o,4.Cicant for tcday. .tfhen the matter o'lS taken op
toasy, the learned counsel for the applicant states that he

wonL:> to withdraw the application and wants to rev-tile it;

with certain amendment which he has re»thouoht on thfr:rpttow

j.n view ot "this, trds applicati.on is dismissed as

with liberty as said above subject to-law of llnl tsZ-ior.,
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